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Title: Discussion on the Salary Allowances and Pension of Members of Parliament (Amendment) Bill, 2001. (Bill Passed).

MR. SPEAKER: Now, let us take up legislative business. ltem no. 11: Salary, Allowances and Pension of Members
of Parliament Amendment Bill, 2001.

Hon. Minister of Parliamentary Affairs.
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MR. SPEAKER: Motion moved:

"That the Bill further to amend the Salary, Allowances and Pension of Members of Parliament Act, 1954,
be taken into consideration.”

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Sir, on my behalf and on behalf of my party, we have gone through
this Bill. We have gone through the recommendations of the Joint Committee and the time has now come to express
our views regarding the Bill.

We are not opposing the Bill but | would like to tell as to why the media criticises us. For the last few years, or |
should say over the years, the general perception among the people, not by a particular party, is that politicians are
not honest, whether they are in power or whether we are in power. Till we cannot get rid of this stigma, whether we
are sitting on this side or that side of the House, whether we increase our salary or not, we cannot be free from the
overall observation of the media and the people. Therefore, Sir, while supporting the initiative of the hon. Minister, |
should only request through you to the Government and, of course, to the entire House that the time has come in
this new millennium to justify our commitment to the nation and our day-to-day performance. It is because the
people, who are our watchdogs, are watching what we are doing for our country and constituency. |, therefore, feel
that if you can raise the standard of our own living not in terms of luxury but in terms of our commitment to the
people, who elect us and send us here, | think this kind of a criticism will not go long for years to come.

One fact remains to be discussed which nobody has discussed and | have not seen any editorial in any newspaper
about the difference between the Members of Parliament in India and the Members of Parliament in the rest of the
world. Is there any country where Members of Parliament represent an electorate of more than one million?
Whether it is right or wrong, the other day, we have freezed the increase of seats in Lok Sabha because of
population and many other issues. | can give you my example. | cannot interfere with other constituencies. The
radius of my constituency is 310 kilometres.

The distance from one point to another is 310 kilometres and it takes three and a half days to travel, and not one
day. In the earlier days, there were not many telephone connections. Thanks to our late Prime Minister, Shri Rajiv
Gandhi, his C-DoT Mission and the work of DoT, now telephone is available in almost every village. These days --
whether it is Chamber of Commerce or sabz mandi or teaching community — they negotiate with us over the phone
and they expect us to return the call, when they call us at home and we are not at home at that time. When | go
back to my house, | find that thirty people rang me up to convey some problem or the other. As a responsible M.P.
of the constituency, the minimum that | should do is that | should talk to them and tell them what | have done for
them. If | calculate that, | find that these one lakh calls are just nothing. Yet, if we increase it, people will question
us. | will give you a few other examples. We people come from places which are one thousand kilometres away
from Delhi. This is true for Members coming from Bihar, Kerala, etc. People from our constituencies come to Delhi
even without intimating us. They send the patients without intimating us. They tell us, "We have sent the patient,
please make necessary arrangements'. They come with the patients in the midnight or in the early morning. They
want us to provide them train fare also. Which clause is allowing you to do that? The M.Ps, in their own capacity
and through their contacts, somehow manage these situations. In Indian democracy, you cannot wish away these
problems and say, "No, no. Nobody should come so long as | am in Parliament. Do not come to Delhi'. We cannot
say that. While touring my constituency, | found that before the jeep, people start crying, saying “Day before
yesterday our village was burned down and please make some arrangements'. | request the nearby shops to give
them rice, wheat, atta etc. and tell them that within two days | will give them the money. Can anybody deny that
these problems do not occur for those who are representing the people in their constituencies? These hazards are
never noticed. Suppose, in a particular constituency somebody is burned, whether it is dalit or upper caste people,
the M.P. of that area cannot move, if he cannot take care of their problems for a month or so or till they are
rehabilitated. If he does not do that, he cannot go to his constituency. It happens to almost all the M.Ps. An
impression is created that M.Ps do not have any problems and that they are the top people of this country. This
impression is gaining ground and it is a wrong one. This impression is not correct at all. The more you encourage
such an impression, the more difficult it would be for us. It is not a fact.

If you desire to have a competent Personal Secretary who knows stenography and computer, even after giving
advertisement in the newspaper, can you get him for less than Rs. 12,000 or Rs. 15,000 or Rs. 10,0007 You cannot
get it, whereas people want us to deliver goods, properly communicate and address the issue. When M.Ps go to
their constituencies during the inter-Session period, to see the development in the M.P. Area Development Work,
hardly any Collector provides him any vehicle to move freely. He has to go in his own vehicle or hire a vehicle and
he has to spend for the fuel also to complete the work.
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To supervise the work, we have to request our friends to give their vehicle. They will give us for a day or two, but
not everyday. These problems are not noted by anybody. | will give you two more examples and conclude. There
are at least 200 M.Ps whose constituencies are either drought-prone or flood-prone. There are chronically flood-
prone areas and chronically drought-prone areas. The M.P of that area cannot take his food, unless he takes care
of the people of the constituency.

| have seen the situation in many areas. During the flood season, it comes to my area at least occasionally. | have
seen that. The people watch us minutely what we eat in our house during the flood situation. They publish it in the
newspapers. If you do not share food with them in the kitchen where gruel is prepared, it is published. It is a fact. In
public life, whether we like it or not, it happens. It is the media which conveys our feelings to the people. What we
speak here, the media will write about it.

Shri Pramod Mahajan said that the House should not be adjourned. | agree with him that the House should not be
adjourned for uncalled for reasons. But it is also a fact that on any issue which we do not like to agitate in the
House in that manner, it will become the headlines in the media. The people in our constituency will feel like this.
B TE BT 2, 3 A W W 8, HH smarw 7 2, gwar 7 @1 87 Whether it is the Akilesh model or the Pappu model
or any other model, it is different. It may be a matter of dispute also. #ifsar & @ w&dt € & v A smary 781 o<
Then, where do you go? We are prisoners in the constituency where people say that we do not talk and shout. We
are prisoners in the hands of the media. They say that all of us have become saints and we do not speak. smr
drer gl @1 You are deep and down. At the same time, if we shout, they will write that decorum is not maintained. So,
all these things are there. We work in a difficult situation in the Indian democracy. Therefore, let us not be fussy
about it. We must serve the people with good intention and integrity. But, at the same time, if we tell them that we
get Rs.4,000/- and take care of everything, that is all right. There are professionals like the former Law Minister,
Shri Ashok Sen or like one of the leading legal luminaries, Shri Somnath Chatterjee. His one day's appearance in
the Supreme Court will take care of his six months cost in the constituency. ...(Interruptions)

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF INFORMATION TECHNOLOGY (SHRI
PRAMOD MAHAJAN): If he gives up his seat and appears in the court, he will take care of 150
MPs!...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : If | say that | can manage with Rs.4,000 or Rs.6,000, then there is no problem.
...(Interruptions) | think he is deceiving himself. | do not know how he manages himself. The Government has
brought forward this Bill after due consideration in the Joint Committee. The Committee has gone through the
process in detail. There should not be any such impression that we are taking extra advantage of being Members of
Parliament. It is not that. We are justified in what we are doing. If we are doing something wrong, people will not
elect us again. | know about it. But to tell the people of our constituency that we can carry on with Rs.2,000 is very
difficult. # freft & aaTwe smudr Hr HX M, I H de T @, sitve 7 2

We feel very sincerely that the Bill which has been brought forward is correct. The Government has considered
something for the pensioners also. | thank the Government for that. | think more of the ex-Members of Parliament
than the sitting Members. | say this because that is our permanent seat and this is our temporary seat.

With these words, | support the Bill.

SHRI SOMNATH CHATTERJEE (BOLPUR): Mr. Speaker, Sir, | know that | shall not be popular to my very hon.
distinguished friends here. But | am not taking a holier than thou attitude.

We have certain views which | wish to place before my distinguished friend here for their consideration. What the
hon. Minister as well as my distinguished friend said here is that it is a very minimal thing and it is not even
sufficient for the purpose of discharging our duties and functions to the people as their chosen representatives.
Unfortunately, it is not shared by the people. We find a situation that we have to justify ourselves in raising our
salaries. What we are doing, we are deciding for ourselves. We are trying to justify that this is right. This is
precisely what | have been trying to say in my humble way for quite some time. But it has not met with anybody's
approval so far. | am not really trying to cross swords with him.

He has taken some credit that he is having a full debate on this Bill here and that he has no guilty feeling, but his
speech showed that he has some guilty feeling, because he said that he was putting a lid on this for five years and
he referred to article 106 of the Constitution, his compulsions, etc. Then he is taking refuge under all party
deliberations and decisions. He has again taken credit that we have become income tax payers now and there is a
gentleman to grab it, and he has said that the salary of MPs is now based on some indexing. How many people's
income is based on indexing in this country?



Sir, | remember — | have said it in this House also — the pathetic statement of a housewife in this country who wrote
a letter to me in which she said: "My husband works in a Government company, he is still in his job, but he has not
got salary for eight months. Tell me, how do | feed my children?" | did not know how to reply to her. | took that letter
to the hon. Prime Minister and asked him what should | reply to her. Of course, he felt anguished, no doubt about it,
knowing Shri Atal Bihari Vajpayee, as | hope | do, and he said that he would certainly look into it and see what can
be done.

Therefore, | have two submissions here. As | said already, | am not saying that we are infallible and better people.
Both the hon. Minister and Shri Priya Ranjan Dasmunsi have referred to media comments. | have not seen one
newspaper — based either in Delhi or Kolkata or Mumbai or in other places — which has not criticised us extremely
harshly. Secondly, thanks to the development of Information Technology, we are having Opinion Polls daily,
conducted by every newspaper in this country. In all those Opinion Polls that | have tried to notice, 85 to 90 per cent
of the people have strongly criticised us. If the hon. Minister is impervious to public opinion, then it is all right.
Should he be impervious to it, then why should he be referring to newspaper comments and why should he be
trying to answer the media? He has very ably defended this Bill. But why should he take note of the media
comments? If he does not have any response to what is appearing in the Press, then why should he read the
newspapers in the morning?

Sir, how do we judge public opinion? We judge public opinion by our personal interactions, by seeing what is
appearing in the Press and by seeing the Opinion Polls that are coming up through the Internet. That is how we
judge public opinion and then we try to respond to that. | will be happy if | am corrected, but there is not a single
newspaper or a single Opinion Poll, which has said that this raise is justified. Coupled with that, it has come at a
time that the hon. Speaker had to take the initiative and put a Lakshman Rekha. The hon. Minister is very happy
that we have almost made up the lost time, but | find from his figures that still half-an-hour is left. This Bill has come
at a time when the people of this country are discussing our conduct everyday. We are also feeling anguished. | am
sure most of us are showing concern about whether we are able to utilise the time which is available to us for the
purpose of nation-building activity or for solving our national problems.

We have two aspects here. One is the procedure and the other is the merit of the Bill. | will very briefly deal with
both of them. | believe that it is only the Ministers and Members of Parliament who fix their own salaries; no other
person in any category - subject to correction, if the Minister knows anything in this regard, | would like to know -
fixes his own salary.

Therefore, is it or is not proper, | am appealing to everybodya€,; (Interruptions) @& &= aren &l
=t TR IERE sEa (9e) o g g T8 € J1? S a7 axm?

st e fE (WeERS, ER) : aes ARl ae & fag @ aed €

JeqE HEIGY : 98 9@ A8l ... (aum)

SHRI SOMNATH CHATTERJEE : Sir, if this is the way they treat their fellow Members in the House, it is all right.
This is what and that is why we are coming down.

If that is so, should we not try to find out a mechanism by which we can have it done in a proper and in an objective
manner? When you decide something for yourself, there is bound to be subjectivity and this is precisely what has
happened. Why is it 25,000 extra calls, etc.? Why not it is 30,000 or why not 10,000 calls?

The hon. Minister has referred to the salary on the basis of 1954 index and by counting this, it shows an amazing
problem that Rs.400 has almost come to about Rs.12,000, therefore, it is justified. But what about the people"s cost
of living? Is it less? Are we compensating everybody in this country adequately? Therefore, the procedure | am
saying, to avoid subjectivity and embarrassment for the Members, we have been requesting all sections, and | am
sure on principle nobody is against it, is this. Could we not have a machinery which will take objective factors into
consideration and come to certain decisions?

The hon. Minister has referred to article 106 as if we are bound by this. Article 106 postulates a law. The
Parliament can tomorrow make a law saying it will be decided in this manner and the decision of that Committee will
be final. In my humble way, | have been suggesting that it may be the Presiding Officer or if he is not willing, | do not
mind even Cabinet Secretary or Finance Secretary or C&AG and officers like them. Let them apply objective
standards. What is the cost of living? Although ordinarily | would not like to be judged or our matters to be decided
by the bureaucracy, if the Presiding Officer is not willing, some other machinery can be found out. That can be done
easily upon discussion, as to what sort of body can be taken. It might be that on their objective assessment, they
may come to Rs.14,000 why only Rs.12,000.

What | have been respectfully submitting is that if such an institutional arrangement is made, then at least nobody



will say and we will not have the embarrassment of fixing our own salary.

SHRI ADHIR CHOWDHARY (BERHAMPORE, WEST BENGAL): What about the perks that Shri Jyoti Basu is
enjoying?

SHRI SOMNATH CHATTERJEE : | know some people have allergy, but | think any country, considering his
contribution in the Indian politics would have done it much more. However, but all these matters...(Interruptions)

MR. SPEAKER: Nothing should go on record except Shri Somnath Chatterjee"s submission....(Interruptions) a€,*

SHRI SOMNATH CHATTERJEE : Sir, | am respectfully and with all humility submitting before you that this is not
the first time that we are facing this situation. | really appreciate the efforts of the hon. Minister, but because it has
almost happened let us do it just before the rising of the House so that nobody takes notice of it and we go
stealthily back home and do it quietly. Why have we been doing it quietly? Why have been doing it at the last hour,
at the last minute? We are doing it to avoid public attention. Therefore, some sort of guilty conscience is there, Mr.
Minister. | have not yet said that it is not justified at all.

* Not Recorded
15.00 hrs.

But even if it is justified, do it in a manner which would be totally transparent and do it on a totally objective basis so
that nobody can point a finger at us. This is permissible under article 106.

Next is the question of whether it is appropriate time to do this. Sir, we have problems. The hon. Finance Minister
himself has been saying that he is optimistic that we will get over this recession. The problem is there. Today, the
country is passing through a critical time. Let us share his optimism. | hope, we shall get over this industrial
recession. Even today, the country is in a situation where our godowns are full but the people do not have the
purchasing power to purchase food. This is the position in this country. There is a huge number of unemployed.
Everybody knows about it. | do not have to educate anybody. | do not have the presumptuousness to do that also.
Is this the time when we should invite for ourselves such criticism, as is uniformly being levelled at us, that when the
country is in a very difficult economic situation where people are facing tremendous hardships - there is loss of
jobs; there is a crisis in agriculture; there is a crisis in industry and everywhere else — we are thinking of ourselves.
Is this the time when we should think of ourselves first?

Therefore, because of these reasons, | am appealing to my friends. As | said earlier at the beginning, | am not
taking a holier than thou attitude; | am not saying that | am a better person or | am a superior Member. | am not
saying that. | hope, | shall never even dream of it. But | am saying that these are the matters which are agitating the
people. We are representing the people; it is not that people are representing us. If we do not articulate their views,
their points of view, their problems, the hardship they are going through, who would do that? They say that we are
talking of it, we are discussing about this and that, and so many things, and quietly, we are raising our own salary.
Maybe, | am not saying. ...(Interruptions)

He has rightly said. When [ first came in 1971, | had a good stenographer for Rs. 300 per month. ...(/nterruptions)
He is right. | am not paying. Fortunately, the Chairmen are provided with stenographers. Otherwise, | would have
been in problem because the Minister keeps watch over everybody, but he does not keep watch over me. | am
sorry that | do not go to practise any longer for the last four or five years. Therefore, he is not. The Finance Minister
is losing some money, not much. That is different.

Sir, this is the issue. We want to place it. As a political party, they do not agree with us. | know that, but please, they
should not ridicule us for our holding a particular view. | know that there is always a dig "well, you oppose but you
take it." I know that this is a very obvious comment. Out of 795 Members, if 45 Members do not take it, the Finance
Minister will not be any better off. It will be symbolism and everybody knows that the largest part of it goes to my
party. That will be benefited. There is no doubt. ...(/nterruptions)

SHRI PRAMOD MAHAJAN : This should not be taken as an anti-party activity because the money goes to the party
and you are not allowing it to be passed.

SHRI SOMNATH CHATTERJEE : Sir, that is our system. They cannot think of it, but we are doing it. That is our
commitment to the party. Everybody know it. This is no secret anywhere.

| know that it will be passed today by a thumping majority. | am only saying that even now, instead of the hon.
Minister patting himself on the back thinking that he has put a lid for five years - he need not wait for five years - let
the hon. Speaker apply his mind. | am sure that the Chairman of Rajya Sabha can apply his mind. We have got very
distinguished Ministers here. Some are, of course, sleeping. ...(Interruptions) They are prone to sleep more than



others. ...(Interruptions) Therefore, Sir, | am requesting that let us conduct in a manner that nobody can point out a
finger at us.

At the same time, the needs of the Memebrs could be looked into objectively so that what is necessary could be
given to them. This is our view and we wish to express that view.

SHRI SUNIL KHAN (DURGAPUR): Sir, the employees of a few public sector units have not been receiving their
salaries for 25 monthsa€; (Interruptions) 1 would like to request the hon. Finance Minister that he should see to it
that they get their salaries immediately...(Interruptions)
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MR. SPEAKER: Shri Priya Ranjan Dasmunsi, please take it sportingly.
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SHRIM.V.V.S. MURTHI (VISAKHAPATNAM): Sir, it is embarrassing to defend oneself. This is a Bill concerning
ourselves. But this is the supreme body. We are taking decisions collectively and not individually. Once we take the
decisions collectively, they are not biased or influenced. Certain research has been done by Shri K.P. Singh Deo
and his team of Members. He has made certain observations which have been clarified by hon. Minister of
Parliamentary Affairs. | do agree that moralities have been questioned by Shri Somnath Chatterjee. Since we are
taking decisions collectively, | do not think that it should be entrusted to any other body. By way of cash, the
member would be e getting the salary plus daily allowance of Rs. 500/-. Apart from this, Members of Parliament are
not getting any other allowance for themselves by way of cash payment. Maybe hon. Deputy-Speaker and others
get more amenities. We will get Rs. 12,000 and Rs. 500/- if we attend the Session and sign the register. These
payments are subjected to income tax also. That is known to everybody. Then, what is the net take home pay? Is it
really substantial for a Member who wants to survive solely on this salary? Some Members may have other sources
of income, but many Members do not have any other source of income apart from their salary. For a Member of
Parliament, to live on this salary, it would be difficult. We should not be hypocrites. We should be transparent. While
participating on other issues, the Members say that we should be transparent. Are we transparent in this? Please
keep your hands on the chest and tell us, is this salary enough to lead an honest life? If it is so, then please do not
increase it. Otherwise, see that Members lead a comfortable life. Let them not make any money out of it. We should
allow them to lead a responsible and honest life. The Members should lead their life with dignity so that they need
not collect money from people who are coming from their constituencies. Otherwise, Members have to ask them to
bring food and tea. That should not happen. This is not the end of the story. We accept this for the time being. Let



there be a periodical review. He said that let there be a review after three years. Why after three years? It should be
kept opened. It should be reviewed if there is any material change in-between. Taking into consideration the market
conditions, the living conditions and inflationary pressures, this should be reviewed periodically so that hon.
Members can lead an honourable living. Then only they can discharge their duties honestly and effectively. Many of
us do not have any other business. | am watching in this House. | am spending every day 12 to 15 hours to attend,
to prepare myself and to come. So, where is the question of my earning money from somewhere else? Kindly
accept this Bill unanimously.

Dr. B.B. Ramaiah garu is telling that there would be income tax on allowances. Please ensure that allowances are
not taxed.

When the salary was Rs. 4,000/-, the car loan was Rs. 1 lakh. So, that also should be automatically increased. If an
Indian car should be bought, then at least the cost of Indica should be given as loan so that Members will have a
diesel Indica. The Members should also live within their means. There should be austerity. We should appear to
others that we are leading an austere life so that they do not criticise us.

The other things provided are by way of amenities. This is all justified. On behalf of my Party, | support this Bill.
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MR. DEPUTY-SPEAKER: Now, Shri Ajoy Chakraborty will speak. Please be brief. We have already taken two
hours on this Bill.

SHRI AJOY CHAKRABORTY (BASIRHAT): Thank you, hon. Deputy-speaker Sir.

| rise to oppose this Bill. Our honourable and jubilant Minister for Parliamentary Affairs has advanced lengthy
arguments in favour of this Bill with a "do not care' attitude towards the media as well as the people. Due to
constraint of time, | am not going to contradict him. But Sir, | humbly appeal to the Members of this House to think
about this Bill. We are creating a bad precedent before the nation. The Members of Parliament, who are the law-
makers, are increasing their own salary, allowances, pension and other facilities. This decision is unjust,
unreasonable and unethical also.

16.00 hrs.

Sir, the poor people of our country is becoming poorer by the day. More than 70 per cent of the people of our
country are living below the poverty line. Industries are closing down. Thousands and thousands of workers are
losing their jobs. In this backdrop we are talking of increasing the salaries, allowances and other facilities of the
Members of Parliament. It tantamounts not only to a mockery of our democracy but is also unjust, unreasonable and
unethical. |, therefore, suggest that let an independent Committee be formed by the hon. Speaker and let himin his
wisdom decide about the Terms of Reference of that Committee as well as the composition of that Committee.

Sir, Ms. Mamata Banerjee had cast some personal aspersions on our distinguished colleague, Shri Somnath
Chatterjee. | have my sympathies for Ms. Mamata Banerjee. The people of West Bengal have given a fitting reply to
her in the recently held State elections. Perhaps, in her zeal to enter the NDA Government, she has made these
allegations about him. | would not like to go into the details and contradict her. | would like to remind her as well as
other Members of this august House that before becoming a Member of Parliament | was a practising lawyer in the
court. But after becoming an MP | have not attended courts for a single day.



Sir, the very fact that the Members of Parliament are increasing their salaries and other allowances at this juncture
is not acceptable to the people of this nation. It is unjust and unethical. | would like to request that let an
independent Committee be formed for this purpose and let them review the recommendations and then submit a
report to the hon. Speaker. Thereafter, things could take its own course. However, at this present juncture, |
strongly oppose this Bill.

MR.DEPUTY SPEAKER: Shri Radhakrishnan, are you moving your amendment?
SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): Sir, | am moving my amendment.
| beg to move:
"That the Bill be circulated for the purpose of eliciting opinion thereon by the 3@ December, 2001." (3)

SHRI VARKALA RADHAKRISHNAN : Sir, | rise to submit that politics is not a profession but professionals have
come into politics. Criminals also have entered politics. Criminals and professionals are dominating the scene now.
That is why | am making this comparison. Poalitics is nothing but a service and so we would have to approach this
issue from that angle.

Sir, we should remember that a man in the street is our master. He is not in favour of a hike in the salaries and
allowances of a Member of Parliament and it is evident from the newspaper reports that we are coming across. The
people, at large, are not in favour of raising the salaries of the Members of Parliament. We are one amongst them.
The Members of Parliament are a part of the people only and the people are suffering now. There is
unemployment. There is a situation where people are even being thrown out of their jobs. They are in starvation.
What are we, as Members of Parliament, doing? We are obstructing the proceedings of the House. We are
sometimes not even allowing the House to function properly. The people do not get what they expect fromus. This
House has a dignity and that dignity is at its lowest ebb now. This is the most unsuitable time for enhancement of
salaries and allowances of the Members of Parliament.

We may be justified in enhancing the salary but the people at large are not with us. They feel otherwise. It is all
because of our conduct. The way we behave inside the House everyday acts as an eye-opener to the common
man outside. He is very much disturbed. He is very much worried about our conduct. He is very much aggrieved by
our conduct. The people at large are not in favour of this enhancement. That is why | say that the matter must be
circulated to elicit public opinion. We should get the opinion of the people at large. We should get to know as to
where they stand on this issue of enhancement of our salaries.

| do not stand in the way of some facilities being given. There is no difficulty in that. But, when we talk of
enhancement of salary, there are other things which have to be taken into consideration and those things are quite
unfavourable to us. We should not forget the man in the street. He is our master. He is not very much satisfied with
our working. So, we should work hard to raise the status of the House. | would request the Parliamentary Affairs
Minister to see the writing on the wall that we are facing a very difficult situation. | would request him not to take up
this issue of enhancement of our salary. | would request him to withdraw the Bill without any further discussion.

At A= (e () @ o 69w 6@ fIRg &Y @ €, 9 T Ieara < B 9 gar gofl aa+ el o g€ ( aum)

MR. DEPUTY-SPEAKER: Nothing will go on record except Shri Malaisamy.(Interruptions) &€} *

MR. DEPUTY-SPEAKER: Shri Ramanand Singh, please resume your seat. You cannot speak like this.
* Not Recorded

SHRI K. MALAISAMY (RAMANATHAPURAM): To give a sigh of relief to the hon. Deputy-Speaker, | will hardly take
two-three minutes to make my submission.

Sir, | have listened to the hon. Members from both the sides who spoke before me, right from Shri Somnath
Chatterjee to Shri Varkala Radhakrishnan. | could see that most of the colleagues spoke in support of the Bill. |
would like to support the Bill for various reasons.

Shri Somnath Chatterjee said that it was legally and procedurally wrong. | would like to say that it is both legally as
well as procedurally right. This measure has the authority of the Constitution and the Rules framed under the
Constitution. Enhancement or fixation of salary for Members of Parliament has been done by this Parliament on
earlier occasions also based on that authority. Depending on the situation, a Committee had been set up and the
Committee had gone into the issue in-depth. After receiving several views in support of this measure the Committee
submitted its report. | studied that report with utmost attention. | saw nothing wrong in the recommendations made



by the Committee.

Those who are opposing the Bill are saying that the Press is criticising and the public are criticising. When | was
discussing this with the people in my Constituency, after being given the whole background they feel that there is
nothing wrong for Members of Parliament being paid adequate salaries so that they can sustain and discharge the
task well. One need not be too comfortable in living, but one must need some basic things for decent sustenance.
Following the implementation of the Fifth Pay Commission Recommendations, even an ordinary Dafedar or a Driver
in a Government office is drawing a salary of about Rs.7,000 to Rs.8,000 per month. Our salary is only Rs.4,000 a
month. It is being sought to be increased to Rs.12,000. One can say that it is three-times higher. But in quantum it is
only Rs.12,000. In the present economic scenario, this salary is like a peanut for a hungry elephant.

Our hon. colleague Shri Prabhunath Singh has rightly mentioned that 'you leave apart all the salary but give us all
secretarial and infrastructure facilities.' If that be the case, it will come to about several times than what they are
suggesting. What | am trying to say is that when we are fighting for others, we have to fight legitimately for
ourselves also. We need not feel sorry for that because when there is nobody to fight for us, we have to take up our
case, and in that way this case has been rightly taken up.

Some of our colleagues have said that it is not the appropriate time. But according to me, it is high time that we
should take it up. It is already delayed. It is better delayed rather than never.

I do not like to go into the merit of the case because the merit is very much obvious. To make a trip in a single day
in a part of my constituency, | have to spend about Rs. 1,000 for fuel alone leave apart other constraints and
compulsions. This is the way that we have to work. As such the salary and other facilities now suggested are not at
all adequate but to be enhanced further.
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MR. DEPUTY-SPEAKER: | shall now put the amendment moved by Shri Varkala Radhakrishnan to the vote of the
House.

The amendment was put and negatived.

MR. DEPUTY-SPEAKER: The question is:



"That the Bill further to amend the Salary, Allowances and Pension of Members of Parliament Act, 1954,
be taken into consideration. "

The motion was adopted.

MR. DEPUTY-SPEAKER: Now, the House will take up clause by clause consideration of the Bill.
Clause 2
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MR. DEPUTY-SPEAKER: | shall now put amendment No.4, moved by Kunwar Akhilesh Singh, to the vote of the
House.

The amendment was put and negatived.

MR. DEPUTY-SPEAKER: The question is:

"That clause 2 stand part of the Bill."
The motion was adopted
Clause 2 was added to the Bill.
Clause 3 was added to the Bill

Suspension of Rule 80 (i)



SHRI PRAMOD MAHAJAN: Sir, | beg to move:

"That this House do suspend clause (i) of rule 80 of the Rules of Procedure and Conduct of Business in
Lok Sabha insofar as it requires that an amendment shall be within the scope of the Bill and relevant to
the subject matter of the clause to which it relates, in its application to the Government amendment No.1
to the Salary, Allowances and Pension of Members of Parliament (Amendment) Bill, 2001 and that this
amendment may be allowed to be moved. "

MR. DEPUTY-SPEAKER: The question is:

"That this House do suspend clause (i) of rule 80 of the Rules of Procedure and Conduct of Business in
Lok Sabha insofar as it requires that an amendment shall be within the scope of the Bill and relevant to
the subject matter of the clause to which it relates, in its application to the Government amendment No.1
to the Salary, Allowances and Pension of Members of Parliament (Amendment) Bill, 2001 and that this
amendment may be allowed to be moved. "

The motion was adopted.

New Clause 4 - Amendment of Sesion 8A

Amendment made:
"Page 1,--
after line 20, inserta€”

"4. In section 8A of the principal Act, in sub-section (1),—-

a. for the words "two thousand and five hundred rupees", the words "three thousand
rupees" shall be substituted;"

(b) in the first proviso, for the words "five hundred rupees”, the words "six hundred rupees shall be substituted." (1)
(Shri Pramod Mahajan)
MR. DEPUTY-SPEAKER: The question is:

"That the new clause 4 be added to the Bill."
The motion was adopted.
New Clause 4 was added to the Bill.
Clause 1, the Enacting Formula and theLong Title were added to the Bill.
SHRI PRAMOD MAHAJAN: | beg to move:



"That the Bill, as amended, be passed.”

MR. DEPUTY-SPEAKER: The question is:

"That the Bill, as amended be passed.”

The motion was adopted



